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Counsel for the applicamt : Shri M.Hoda.
Counsel for the apolic.nt prays for
adjournment. Prayer granted,

2. : List this case on 29,11,1996 f-r admission,
v ' 4(,)\-.?";;;:;,,
(D.Purkayustha) _(K.Db,5aha)
Member (J) . Member (A)

s5hri .5, Hodsa, the counsel for the spplicint.

On the rayusst mide by the leirned counsal
for the iprlicint, the cisa is idiourned to 10.1.97
)

for 1dmission ’ \
L RN VS

(Keu. Sana) 7 ,' . (V.N.F:hrotri)

Member (1) Vice-chiirman
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tist on 25.4,97 for adn;lssmn.
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(VeNe Mehrotr a)
yice~-Cnairman

. List on 09.07,1997 .for aamiss fon.
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L Wi

(v oN.Mehrotra) ¢ -

vice=Cha irman

List oo 28.8.97 for hearing on

_admissione \ \/

(V oNo hehl‘ Otra)
vice~Chaiman

7 /7 e vriichrbrs )
) vice~ghairman

List on 29.10.97 for hearihg*on admission.
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\'lehrotra )
e-Cha irman
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f 29.10.,97 _ List on <Zi1_98 for admission, .
i b -
- R g \JT% -
L < (V.N. Mehrotra)
Vice-Chairman
Y
9,1.98 . '
cm ' List on 18,3.98 for admission,

s . 7 Q‘

‘\ Co \ ’ T "%\\1
T (V.N. Mehrotra)
Vice~Chakrman

12/i8,03,98  List on 25,05,1998 for admiss ion.
S | ‘ | fﬂﬁf~€iﬁizﬁ2/"’*

. .- 84 ’ (Le R K, Prasad)
. \7&%ﬁ\\ . Member(a)
13./ 25.5.98. List it on 19.8.38 for hearing on aiﬁi%Sion.
N - .', | } \K\\_)
/ces/ S .
o “ ' : (V.N. Mehrotra)
\ . Vice=chairman
14/19,8,1998 ~ On the request made by the learned counsel

-

for theapplicant) the case is adjourned to 13,11,1998

for admission. gL‘

( LR, K.Prasad ) -~—— . ( V. N,Mehrotra )
MES, Member (A) ' Vice-Chairman
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. 15/13.11.1998 At the request made on behalf of the 1earn€d“

counsel for the applicant list it fo adm:LSSion on
22 1 1999.

(- Lakshman Jha ) ( LR o
: S S _ . «R, K.Prasad )
MES, - Member (J) Member (A) ,
: S '41. . B ‘ : =\ ‘

‘ 16/22}'6i;§9 ,‘ - 8hri A.N.Jha, counsel for the applicant,
‘ - Heard the leamed counsel on adm:.ssmn.
Issue show cause notice to the responnents ﬁnxtht |
as to why this C.A, be not admitted for hearing. e
. Respondents 'shall file their reply within four- weeks

o f}p\mgmxxmx Rejoinder, if any, maybe. filed within |

two weeks thereafter, Requisites to be filed within

s BT ' I ]
it - a week, 3

'List on 16,04.1999 for admission.

. (Lakshman Jha) | (L.mf:id)

SKJ = Member(J) Nemb er(a)

et e v . /‘t“(
; N . ‘ s
¢ ) .

e

Ta
»

17/16, 4,199 Shri A.C Ns.rankar, couns el for the appdicant,

. W/s not filed so far, Four weeks further |
time is allowed to £file the same, Rejoinder if
any, may be filed within two weeks thereafter. I.ist it
for admlssic;a on 1,7, 1999 : “

. ( Lakshman' Jha ) 5 ( KK Prasad )
‘MFSbf ‘ | Member (J) P . : Memker (a)
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18./ 1.7.990 ‘ "'f'

| W/S not filed so far. On the request made

by Sr. Standing Counsel, four ueeks further time is

’?}J(ﬁl\ﬂlﬂfime o allowed for filing W/S. The matter ‘bé listed on

6’4/ 9 zﬂ 4.8.99 for admission. , .
jof kept 1 5 S M
' y./e»/hc”’[ : M"@‘ZV”? *
d i /ces/ (L.R.K. PRASAD) | (s. NARAYQ:)
( Topna’ MEMBER (A) S vICE-CHAIRUA
i —— i
6.7 -94 | |

! 19/4, 8. 1999 Shd A, C,Nirankar, coﬁnsel for the applica;nt.

Shri Gautam Bose, counsel for the respondeni:s.

'W/s not filed so far, The learned counsel
} , £or the respondent s prays for and is allow‘ed

four weeks further time to file the same. L'a‘.st
i

h . it for admission on 6,9.1999,
2 ‘ il | M@jg |
' ( Lakshman Jha ) ( L, R. Ko Prasad )

MES, Member (J) - ~ Member (A)I

i e, S PR e may _w

!
|

r‘ \



ey 20/6.,9 .99 ‘Sh, A.C.Nlrankar, counsel for the appllcané
) None for the respondents,
on the prayer made by the counsel for 1
CJ/.(" fd»u’ gl the appl:.cant let this case be adjourned td 29.9 99, In "
6.g99" the meanwhile he is permitted to file rejoinder to WS |
N o wRkERX ' t, wh;ch \
T G4 " he hasmalready receivec.i.‘ ‘ S e . l\\
AKT  (L.JHA) (L.R.K.PRASAD) = | "
"+ MEMBER(J) MEMBER(A) \ ' .
21/25,9,1999 List it for hearing on 3,11,1999,
. " ( LaKshman Jha ) ( L.R K Frasad by
MES, , Member. (J) Member (A)
. / |
22/3.£1,1999 List it for hearing on 29,12.1999, 4 T’J
o . . L Al N}_{@?/ !
1 (J'Lak.sﬁmén dha ) (.L.R. K Prasad ) ¥}
L MES, | Member&ecr) ) Me\!;i:er?l\? T,
23/29,12,99 . ™ None for the applioant.
| o “Sh; v.ha, Jr. to Sh, Bose, counsel for respoqr]ent‘s.
J . List it for hearing on 4.2,2000 .
‘.'¢‘ _"’) (\ ‘;‘
e ‘ - . o 1 g
plid A S
| AKJ (L JTHA) (L .R,K,PRASAD) -‘
’ MEMBER(J) * R MEMBER{A) o
|
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‘f 24/04,02,2000 Shri A,C,Nirankar, counsel for the aprlicant,
: On request, put-up after eight weeks hence

n 03,04,2000 for hearing, 5/3/

Ldana)/M(AT " \S.Narag§anj/v.c,

25/03.04,2000 shri A,C.Nirankar, counsel for the applicang
| - On request, put-up after six weeks hence on
-16,05.2000 for hearing, : '

i S

3KI (Le Re KePrasad)/M(AT (S.Namay
| ( | 26/16.5.2000  As D.B, of Court No.I is not available,

list it for hearing on 19.7.2000.

P

| SKs na )/M(A) o Lakshman Jha )/m(J)

27/19,7.2000 Shry A, C, Wiranker, counsel for the applicamt, .
G. Bose, counsel for ther espordernts, .
Pleadings are compléte, The learned counsel
for the respormlents states that this O,A, has been
_‘ filed after 9 years, and, therefore, is badly hit
W\ by limitation, In view of the aforesaid submission

~, of the learned counsel of.both the partiee, the
W O.A, is admitted, subject to 1m1tation. The learned
' _ counsel for the applicant states that he has already
- £iled rejoinder, which is nct on the record, The office

is direéted to place the rejoinder on the recerd., The

G A is of the ;
e’ N 10.892000.

ar' 1096, 'List ‘it for hearing on

! "
_ ( L.Hming¥jana (. Lakshman Jha )
m_ MBS, ‘ Memker (A) o Member (J)
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28/10,8,2000 Shri Vikash Jha, for Shri’G.Bose, Rly. counsel,

. On reguest, 1is£ it for hearing

\ on 11,9,2000,

| ODV
: - : Fmirgliana ) . o ( Lakshman Jha )
MEE, \ Member (A) .. Memker (J)

-

(DI '
Shri A.N.Jha, proxy counsel for the applica&
Shri G, BoSe, counsel for theIESpondents.

29/11,9, 2000

With mutual consent 115t it
" for hearing on 24.10, 2000,

. : - .
\( L, Hnihgllana )

- ( lakshman Jha )
Member (&)

Merber (J)

‘ME, 1 b
30/24,10,2000 : None appears on behalf of the applicant,
let it be listed on 30,11.2000 for hearing..

[

skj .- (beR.K.Prasadi/M(A) (s.Narayan)/V.C.
31./ ':%0.11.2000'. I ?’
e Xt

On the request made ©n behalf of the . °
applicant's counsel list 1t on 10.1.2001 for -

« " wdmkss hearing. - ¥ '
| g~

vJess/ (L R.K. PRASAD)/I"I( A) a ©(S. NARAY.AN)/V.C.

LA

32 / ‘IU 1.2001.

For want of time, hearlng is adjourned to

14.3.2001, )
/c8s/ (L R.K. PRASAD)/I"I(A) (5« NARAY AN) /V .C.
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33./ 14.3.2001.

None‘For the applicant. Shri G. Bose, the counsel

for the respondents is present. List it on 16.4.2001
for hearing.

’,j> g B e S

/cBs/ (L. JHA)/ (J) | . (L.R‘.K. PRASAb)/N('A)'

34/16,04,2001 : None for th; applicant, -
ShriG.Bose, counse,l;‘ for the respondents,
Pleadings are complete, Put-up again on
23,04,2001 for hearing. In case nobody turns-up on
e 4 : ' " behalf of the‘appliqant.ori the next date, it would be
dismis$ed’ fof,ﬁde;fagé.t._

skj (L. &%ﬁ@ N ' (8 .Narayan)/v.C,

35/24,8.2C01 Nore for the applicant,
| Shri G.BoSe, counsel forthe respondents,

In view of the order dated 16.4.2001, the

0{ <s dismm. /@/
( ‘\mg@m ST @ ma )m)




